CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD,

0.A.No.772 of 1997.

Date of disposal: 24--6--1997,

Betweens
Y. Naraing Rao. .o Applicant.
and

1. Union of India represented by General
Manager, S.E. Railw,y, Garden Reach,
Calcutta - 700043,

2. Divisional Railwsy Manager, S.E. Railw,ay,
Visakhapatnam 530004 :

3. Sr. Divisional Electric,;l Engineer/TRD,
S.E.Ratlw,y, Visakhapatnam 530004.

4. Sri-P.Surya Raoc .o Respondents.

Counsel for tne applicant: sri P.B.Vija?a Kumar.
Counsel for the respondents: - Sri V.Bhimanna.

CORAM :

HON'BLE SRI H,.RAJENDRA PRASAD,Member (A)
HON'BLE SRI A.M.SIVADAS, MEMBER (J) (Ernmakulam Bench)

JUDGMENT,

(per Hon'ble Sri A.M.Sivadss, Member (J) (Ernakulam Bench)

The applicant aggrieved by Office Order No. WPU/TRD/DHE /A
dated 22--5--1997(Annexure A-1 to the 0.A.)transfering him

from the present post seeks to quash the same.

when the 0.A., was taken up for admission, the
learned counsel appéaring for the applicant submitted
that the applicantwgubmitted A-2 representation before the

2nd respondent and it is suffice to direct the 2nd respondent
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to dispose of the same by a speaking order within a

reasonable time,

The learned counsel for the respondents submitted

that there is no objection for the same.

The 2nd respondent is directed to consider
Annexure A-2 representation submitted by the applicant

and dispose of the same by a speaking order within

one month from today. The learned counsel for the respondents
submitted that he will commnicate the ordér to the Respondenté

The 0.A., is disposed of as above, No costs.

(A.M.SIVADAS) (H.RAJE PRASAD)

MEMBER (J) MEMBER (A)
Date: 24--6--1997. I
Dictated in open Court £ {
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OALT72/97.

To
1.

4.

De

The General Manager, Union of India,
S.E.Rly, Garden Reach, Calcutta-43.

The Divisional Rallway Manager, SE Rly,
Visakhapatnam,.

The Sr.Divisional Electrical Engineer/TRD,
SE Rly, Visakhapatnam~4.

One copy to Mr.P.B.Vijayakumar, Advocate, CAT.Hyd.

One copy to Mr.V.Bhimanna, &C for Rlys, CAT.Hyd.

6. One copy to D.R.(A) CAT,.Hyd.
7. One spare copYe.
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COMF /.KEL &Y APPXOVED. BY
a -
TN DHE CRUIRAL ADNMINISTRLTIVE TRIBUNAL
HYLERAZ2D BENCH AT HYLERABAD : v
THE HUN'BLE MR.JUSTICE -
! VICE-CHAIRMAN . |
~ and .
f s
. ‘/
THE HOW'BLE MR.H.RAJENDRA PHASAL:M(2) \

"Tha \_gaxt,);{L WY ﬁ’f‘t-"i : g‘%\i’\ﬂ\ Dé;‘&:“;} Vofa S n
Dateds w_ )() -loe7

OWJUDGME,NTL

{"I.A./Ei odA.n/Cpr'; qu'O—-
L ‘ !

O.i.No. 7} '17»]/;7- -J

T-;‘&-NO- ) (WOpQ ! )

-

. o
Admitte» and Interim directions

Issuecd,

Allowed

Disposed of with directions

~

I
I&smisaed,

|

Dismisqed as withdrawn
Uismissed for default.

Ordered/Re jected,
No ardelr as to costf.

Trw guTafaE Gfawvor
Ceatral Administretive Tribunat -
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HYBREAABAD BENCH
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